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'' ■' ..
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foi- coiisigiuiieiit fo t/ie recoorcf room (rfeci(ferf) 

Dated
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Section Officer harge
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Si^ature of the 
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CENTRAL -ADMINISTRATiyE TRIBUNAL 

ADDITIONAL BENCH 

23-A T h o r n h i l l  Ro.ad, Allahabad

Registration  No

APPLICANT (S)

RESPONDEIW (S)

Par-^iculars  to be.examined

1 , Is 'the appeal competent ? i

2 .  (a) I s  the application, in  the
prescribed form ?

(b) Is the''appiic ation  in paper 

t book form ?

(c) Have, complete sets of the

• , ap p l ic at io n  been f i le d  ?

3̂ , (a) Is the appeal in time ?

(b),  ̂ If' not, by h OLJ many days it 

is beyond time ?

{c) Has su ff ic ien t  'case for nqt- 

making the applicat ion  in 

t ime ,  been filed  ? .

Endorsement as to result  

of examination.

: V->

:

Has the dpcument of authorisation  ; 

Vakalatnama bee-n f i le d  ?

5 .  Is. the application  accompanied by : 

‘B .0 . / P o s t a l  Order for Rs .50 /-

5 .  • Has th.e certif ied  copy/copies  of  ̂ ; 

the o rder (s )  against uhich  the 

applicat ion  is made been filed  ?

7 ,  (a) Have the copies of the :

documents/relied  uppn the 

applicant  and mentioned in . 

the a p p l i c a t i o n , ' been f iled  ?

(b) ■ Have the documents referr,ed to :  

in (a) above duly attested’ by a 

Gazetted O fficer  and numbered 

accordingly?

y - 7

P .T .0 .
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BEFORE THE IEARNED CENTRAL AEMINISTRATIVE TRIBUNAL
i

(c ir c u it ' bench) : LUCKNOW.

Q.A. No*.
lO

of 1989.

SRI RAM

GROUP CAPTAIN & AHDfHER

• • • • • •

VERSUS

APPLICANT

RESPONDENTS-

I N D E X

V

SI.

rt>*’

3.

4.

5 .

6«.

P a r t i c u l a r s Page
No.

1. i^pplicatiqn '

2 . Annexure No.l (order dated 13 .10 .89)

Annexure No®2 ( Appointment order

dated 3 .6 .1989)

I- ?

S'

I «

Annexure No.3 (Applicant’s representation) (l-^Sc^cK.

-  h  -

Annexure No.4; (Registry Receipt) ^

Vakalatnarna



j  •• .u -rativsi

^dditiona! Bench At All^ah,

Dat 0*

Pi4̂  iLflX?Y«_ q̂ _pu-ŷ  Q. ̂   ̂ ^

Date of f\ttceipt

BEFORE THE LEARNED CEOTRMj ADMillOT*RAT3VS TR^

SX90C

(CIRCUIT bench) : LUCKNOW.

' . O
Q.A. Of 1989

•t

v-\

SRI R^i

GROUP CikPTAiN & another

• •  • • • •

VERSUS

APPLICANT

RESPONDENTS*

DETAILS OF APPLICATION j 

i .  Particulars of the applicant: 

(i) Name of the applicant i 

(ii) Name of Father/Husband t 

(iiij Age of the applicant s

(iv) Designation and :
particulars of office 
(narae and station) in 
which employed or was 
last employed before 
ceasing to be in service.

Office address

1 1

(vi) Address for service ;
_ of notices

2, particulars of the respondents

(i) Name of the respondent

(ii) Narae of Father/Husband

(iii) Age of the respondent

(iv) Designation and
particulars of off ice 
(Ifeme and station) in 
which employed

(v) Office address

(vi) Address for service of 
notice.

i

I

I
I

I
I

I
I
I
x

Sri Ram 

Ram Dayal 

22 years

Seasonal Anti-Malaria 
Lascar,
65 Signals Unit,
Air Force,
C/o 56 A P 0

65 Signals Unit, 
Air Force,
C/o 56 A P 0

Village Memora, 
R)st Banthara, 
District Lucknow,.

1, Group Captain,

65 Signals Unit,
Air Force,
C/o 56 A P 0

2. Air Force

Headqua rters ,
Vayu Bhawan, New 
Delhi-11

Through Air I'fershall.
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3* Particulars of the order against which 

application'i s imade ;

The application is against the following order. J-

Ci) Order aj*, 65S0/579/3 PC with reference to 

( i l )  D a t e s  ; 1 3 t h  O c t o b e r ,  1 9 8 9  * > • :  1 *

( 1 1 1 3  p a s s e d  b y :

65 Signals Unit, Air Force,
C/o 56 A P 0

(iv) Subject in briefs terrnination of services
with effect from 30«li489,

4*; Jurisdiction of the Tribunal s

The applicant declares that the subject matter 

of the order against which he ^wants redressal is

within the jurisdiction of the Tribunal5u^oi_^'-H^jj^^_^' 

5,̂  Limrfcation $

The applicant further declares, that the 

application is  within the limitation prescribed 

in  Section 21 of the Administrative Tribunals Act,

1985., ;

6* Pacts of the cases

The facts of the case are given below s 
\ > ■ ' ' ' ■

 ̂ A* The applicant was appointed on the post

-y_ Seasonal Ariti-ffelaria Las car (Civilian ErapLayee)

vide order dated 3*6*1989 passed the Respondent 

Hb*,l in scale of -pay Rs. 750 -94-0 with other 

benefits. A tjrae copy of the appointment order 

is enclosed herewith as Anne»are Ho.2 to this 

application,

. . / ̂ '

- - ♦
B. That the applicant resumed his duties

imraediately on 3#j6,l989.

( . C*i , That the appointment vide order dated 3 ,6 ,89

/  ^as' made after due selection and also from the

requisition made to the Employment Exchange, Lucknow 

and, spon^red by the said Employment Exchange 

and' the selection was made on merit which the
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which the applicant fulfilled,,

1

D. That, ho\«ever, on 13.,10,'1989 the order dated

13,10,198^ was servfed upon the applicant intitiHting , 

therein that the services of the applicant will stand 

terminated with effect from 30,jll. 1939 after duty hOurs#^

E#, That it  is submitted that the precedent 

prevailing in  the Department of the Respondents is 

that the pefsore engaged on season basis in  terras 

like the terras and conditions of appointment of the

applicant for 3 months and 6 nonths were made regular- • .

on t heir posts. Example is set out as under s-

(al In the year 1986 -S/Shri IXtonni I*al

Ram Kishan and Desh Raj were appointed 

as Seasonal Anti^malaria (Lascar(Civilian 

i: Eraplbyees) for three months and they have

been made regular at the end of their term*.

V V- ............ “ ' ■ ■ ■ * -  ̂ '
' (b) In the year 1937 s/Shri Kavi Dutt, airesh

Kumar, Rajesh Kumar, Ganga Bali were also
♦ . - . # i ■ ,

appointed, for six months as seasonal Anti- 

malaria Lascar (Civilian Employees) and at 

the end of their term of appointment they 

have been made regular and they are still
\

vjorking*i
* I , '  '" «

(c) In the year-1988> S/iShri Nasir Khan, Ram Chander 

Yadav, Rakesh Kumar and Kiran Kimar were also 

appointed for six months like the applicant 

as Seasonal Anti-malaria Lascar(Civilian 

-Employees) and they have been made regular 

at-the end of their terra of appointment^*.
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p. That the practice further prevails in  the

Department that at the end of term of appointment
!

like the applicant aitongst other Seasonal liforkers 

all the persons were made regular on different posts 

in Class IV category like Mali, Chowkidar etc*^

G.J That at present one post of Mali and five

posts of Chowkidars in Class IV category are vacant
*  . -

and there is no harm for the department to make 

regular and appoint the applicant on any of these 

pDsts in  preference to the outsiders.^ •

H. That during the course of employment the

vDrk and conduct of the applicant is good and there 

is no complaint against him till this day of filii^  

this application^^:

I*. That the post of Seasonal Anti-Malaria

Lascar (Civilian Employee) is not abolished, thereforei 

there is no question to terminate the services of the 

applicant vide Annejaare Nb.li?,

J*. That the alleged termination order is

arbitrary, discriminatory and in violation of Articles 

14 and 16 of the Constitution o f India*',

K, That the said terniinatiDn order is
I

discriminatory in the sense that all the persons 

referred in Supra paragraph d d .. e

have been made regular on their posts after expiry 

of their term of appointment and, therefore, the 

applicant is required to be treated at par to these 

persons as the present termination order as well as
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retrenchment on his post aTOunts to service conditions 

as envisaged uM er Article 16 of the Constitution o f 

( India,

L*i That the alleged termination order contained

in Annexure Nb#l is arbitrary and illegal.]

7.: Betails of the remedies exhausted s

The applicant declares that he has availed of

all the reiaedies available to him under the relevant

service rules etc*.

The applicant filed a representation to the 

) ' Respondents by registered post on J 6 -) / - / 5 g

and the said representation is still pending*

A true copy of the representation and registry 

receipt is enclosed herewith as Annexure Nos« 3 and 4

- respectively to this application.,

8.̂  Matters not previously filed or pending with any 

other Court*.

The applicant further declares that he had not

- previously filed any application, writ petitioner 

suit regarding the matter in respect of which, this 

application has‘ been made, before ar^ -court of law or 

any other authority or ar^ other Bench of the Tribunal

- and nor any such application, writ petition or suit 

is pending before any of them*;

9* Relief (s) sought

In view of the facts mentioned in para 6 

above the applibant prays for the following

I



reliefCs) s-

4.

I

-1'

(■

/

This Hon'ble Tribunal be pleased to  qyash 

the alleged termination order contained in Annexur6 No.l

v?ith the direction to the Respondents to treat the

i

applicant continuing on his post and pay the arrears 

of salary month to month or in the alternative they

may direct the Resjonder^s to appoint and post the
1

applicant on vacant posts of K&li and Chowkidars as 

details given in supra para no»j G and not to appoint 

any outsider on these , posts.

Q R Q U H D S

1* Because the post of Seasonal Anti-malaria

Lascar (Civilian Braployee) is not abolished, therefore, 

there is no question to terminate the service's of the
L ,

y- applicant vide Annexure Jlo, ! •

2m Because the alleged termination order is

arbitrary, discrimiinatory and in violation of 

Articles 14 and 16 of the Constitution of India,

3» Because the said termination order is

discriminatory in the sense that all the persons 

referred^in Supra para no* E have been made regular 

on their posts after expiry of their term of 

appointment and, therefore, the applicant is required 

to be treated at par to these persons as the present 

termination order as well as retrenchment on his 

post amounts to service conditions as envisaged

I

under Article 16 of | the Constitution of India#j
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4*, Because the alleged termination order
I / • ' ■

contained in Annexare, ]fe,l is arbitrary and illegal.

5# Because at present or^ post of l^li ajad five

 ̂ posts of Chowkidars in Glass IV category a i^  va^nt

and there is no hariTi for the department to make regular 

appoint the applicant on ar̂ r of these posts in 

preference to the outsiders*!

10* Interra order, if any prayed for i

pending final decision o n  the applicalaion, 

the applicant seeks issue of the fiaiiijiw: interim order

which this Hon'ble Tribunal be pleased- to pass
i

an appropriate order restraining the Respondents from 

giving effect to the order contained in  Annexure no*l.

I II* In  the event of application being sent

■( by Registered post', it ^may be stated whether

A ; the applicant desires to have oral hearing at

the admission stage and if  ^o he shall attach

i

a self-addressed Post Car/inland Letter at 

which intimation regarding the date of hearing 

could be sent to him,

Ifot re lev ant.I

i

12* Particulars of Bank Draft/Rjstal Order 

in respect of the Application Fee s

____



1, Ha me of thfe Bank 

on ■which cliravm. .

c 2, Donand Draft Ho*

or

1,| HuKiber of 3hdian 'B Z .R

postal Order (s)

2. feme of the issuing 

Bost Office

3. Date of Issue of 

Postal Order Cs)

■1-

c

/

4, Post Office, at 

■which payable

13* List of enclosures

An Index in duplicate containing the
j

details of the documents is enclosed#^

(Annexure Nds* 1 to 4)

V E R I F I C A T I O N

It  Sri Ram, s/o Shri Ram Dayal, aged about
i

22 years working as Seasonal ^ti- m alaria Lascar 

(Civilian Employee) in the office of Group Captain,,

65 Signals Unit, M r  Force, C/o 56 A P 0 , resident of 

Village Memora, Post Bahthara, Distt, Lucknow, do hereby 

verify that the contents of paras ] ; ^

are true to my i personal knowledge and para

to __,ate believed to be true on legal

advice and that I have not suppressed any material fact.,;

Date:

Place

To

Signature of the applicant

The Registrar,:
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A %
BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, 

A L L A H / A B  A D

of 1989

VERSUS

GROUP CM>T/MN &. ANOTHER---

I N D E X

APPLICANT

RESPONDENTS ■

SI-No* Description of documents 
relied upon

1 . 

2-

3 •

4.

5.

P a g e s

/Annexure Noel (Order dtd» 13* 10*89)

Annexure No;-2 ( /Appointment oi?der
■ dated 3-6.198?) ,

1

1 0

Annexure No :3 : (Applicant's Representation) j) .-'̂ '2, 

« 3-A *. i

/-

Annexure N o :4: ( Registry Receipt ) 

" 4-A

.'r Place-

Dated-

-4

.Signature, of the Apolicant*
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T<?!e 5 :r:!:!3/:u^

E)

V 5

A tf o/ 0 SL

S5 Sl^nslA Unit, Air fot̂ Oil 
C/0 56 A f> 0

65 .U/579/3/PC

"̂ ri “hrotj R?.m 
V i ll'i n« -''1>*!T;iura 
f  .n .-V,nthrn, LUCKMOU.

1 ^PPOtMTfCNT onnifi
scASowfiL A^fl->MLAHiiri.ascflW

-L

1* fou 4t« Het0by informttd that i^ou havt ba»n «ppolnttd • •
‘̂ eaeonAl Antl>nalari« L««oar (olvlllan tntpleyaey tomperatily 
frea 03 3un 89 to 30 Nev S9 at this unit,

2, Your working hours will b« oight hour# a day and tht
working timings will b* intlttatad by th« undoiaigned throUQh 
Chisf Admin Officer.

«

3 ,  tour 0a»io Pay will  b« Ik,7 5 0 ^  u . e . f ,  03 3ijn 89 undat
1 Pay Seal® «j,750-12-B70-£8-l4»940/** pLu« otha-r alio'janoaa at 

par a*iating rul«* and ro«ulatl»nt for the olaaa IK Central
Govt tmployeea of thla Unit*

4, You will not ba providad with any accomaodatlon, olothlfr| 
and seaaaing ate. during the «arvie«c from 03 3un 83 to 30 Nov nt

S* Your aarv&oaa, if  raqulredi nay ba tarmlnatafi at anytiw
without QiyinQ any c«aaon by tha undaraigned.

( ¥.fCHTA )
Group C a p t a i n

Commaniing O f f l o e r

<r

cA

C

I
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r I

I

5- m  f^ S T ^  q 'f w T  ^  sfrf^ l -qT^^ir w t

■ ’ .. 1. I ,
I

m w i  I  3FiT ; 3 ^  ' ^ t t  ^  f^wra w  ^

I , .' ■

2̂T- \im\ . 'Tf T^T î l̂  ^X I
I ' ' '

7“ m. s n ^  ^  ^  ^Tf\  I ^  I
1 ’ ' **

; I • ,

? m p ] ^  ^  f  I  1
^  'S  I

I
• ■" I .

8- f̂  srpff ^  ^  f^T^T ^  ^  Til grr
!

I • . ■
1
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BEFORE THt LEA.RNED CENTRAL ADMIN IS TRA.TIVE TRIBUi^^L CIRCUIT HOUSE

LUCKNOW.

O . A .  No. 987  of 1989

/
'■ft'

Shri  Ram

GROUP CAPITAN & OTHERS

— -- ^Applicant

Vs .

“Respondents

Ap£liC(|,t ion f or_Transf er__the _c as e_bef  ore ̂ Centra 1_ 

Adm inistrative  T r ib u n al ,  Lucknow.

The humble applicants  most respectfully  begs to 

submit as u nd er :-

l- That the Applicant  f i le d  the above noted case b e f o ^

the Central  Administrative  Tribunal A l lah ab a d ,  which is  

for  d is p o sa l .

inq

2- That at the time of f i l i n g  of the above noted case

in Central  Adm inistrative  Tribunal Lucknow there were no member 

■at Lucknow and the case being urgent therefore the applicant 

f i l e d  the above noted case before Central  Adm inistrative  

Tribunal  Allahabad  .

3- That the applicant  and respondents a lso  belong the 

D istt-  Lucknow therefore  the ca§e w i l l  f a l l  w ith in  t h e  jurisdi- 

cat icn  cf Lucknow Bench.

4- What the applicant  f i l e d  the application  » fo r

t r a n s f e r  the above noted case and the Hon 'ble  court passed the

order fo r  tran sfer  but the f i l e  was not sent at Lucknow. And

due to the negligence of the o f f i d ^ h e  is suffer ing  .

vi/herefore It is most respectfully  prayed that the 

above noted case may kindly be transferred  before  the Central 

Adm in istrat iv e  t r i b u n a l ,  Lucknov>/ as early as possible  in the 

interest  of j u s t ic e .

Lucknow. - ■ C

Dairt. '  7  c, Counself 6o r 4 e  A ^ n t ,

r \  ^


